FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BUDDHA GLOBAL LIMITED

RELEVANT PARTICULARS

Name of corporate debtor BUDDHA GLOBAL LIMITED

Date of incorporation of corporate debtor 12" February, 2011

Authority under which corporate debtor is | ROC-Delhi
incorporated / registered

Corporate Identity No. / Limited Liability | CIN: U14220DL2011PLC303140
Identification No. of corporate debtor

Address of the registered office and principal | Registered office: Shop No. 4053 to 55,
office (if any) of corporate debtor Southern Site, Naya Bazar Delhi - 110006

Corporate office: S-402, Greater Kailash, Part-
1, New Delhi, 110048

Insolvency commencement date in respect of | 12" September, 2023
corporate debtor

Estimated date of closure of insolvency | 11" March, 2024 (180" day from the date of
resolution process Commencement of Insolvency Resolution
Process)

Name and registration number of the insolvency | Name: Santanu Kumar Samanta

professional acting as interim resolution
professional Regd. No.: IBBI/IPA-001/1P-P-02324/2020-
2021/13511

Address and e-mail of the interim resolution | Address: C-170 Golf View Apartments, Saket
professional, as registered with the Board South, National Capital Territory of Delhi-
110017

Email: - santanukumar@yahoo.com

Address and e-mail to be wused for | Immaculate Resolution Professionals Private
correspondence with the interim resolution | Limited, Unit No. 112, First Floor, Tower-A,
professional Spazedge Commercial Complex, Sector-47,
Sohna Road, Gurgaon-122018

Email Id: ibc.buddhaglobal@gmail.com

Last date for submission of claims 26" September, 2023

Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)

(a) Relevant Forms and (@) Web link: -
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at: (b) NA




Notice is hereby given that the National Company Law Tribunal, Bench-I1l, New Delhi has
ordered the commencement of a corporate insolvency resolution process of the BUDDHA
GLOBAL LIMITED on 12" September, 2023.

The creditors of BUDDHA GLOBAL LIMITED, are hereby called upon to submit their
claims with proof on or before 26" September, 2023 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

N
20 b
Y AO ol
Santanu Kumar Samanta
Interim Resolution Professional
For Buddha Global Limited
Reg. No.: IBBI/IPA-001/1P-P-02324/2020-

2021/13511
AFA Valid upto: 14.02.2024

-

Place: Delhi
Date: 14" September, 2023
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FINANCIAL EXPRESS

ENERGY EFFICIENCY SERVICES LIMITED

Housing Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement o :'E*E, 5 L (A Joint UEnturE |:|f HTF‘E POWERGRID, PEC and REC)

Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the Securit
Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to thg
Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the borrower and the pub Meaw Delhi-110003
lic in general that the undersigned has taken possession of the property described herein below in exercise of powers

BeARL AP G Anara Bank {@ SCHOLARS HOME, DEHRADUN

& 6 Floor, © 3, SCOPE Complex, Lodhi Road

Borrower/Mortgagor), Resident — Flat No. T-3,3 rd roor Block - C, Shivalik Apartment Ca nal conferred on him under Section 13(4) of the said Rules. The borrower in particular and the public in general are hereby Energy Efficiency Services Ltd. is looking to hire office space
cautioned not to deal with the property and any dealings with the property will be subject to the charge of IIFL HFL for ar 1 3
Road, Village-Kishanpur Pargana Central Doon,District — Dehradun is hereby informed that the amount as mentioned herein under with interest thereon."The borrower's attention is invited to provisions of sub-section El:ZImEEE:It..Ir:mg net CI-EIFDEE ELFE:.ﬂf-llfDUE.? Sq. FL. I:t+."|Jr Tﬂ"f".::} ?-.,lp F';m‘
; ; ; H : (8) of section 13 of the Act, If the borrower clears the dues of the "IIFL HFL" together with all costs, charges and expens g2iong with adeqguale car parking raciity, on rent/lease in Noida,
aforesaid mortgaged property IS dISpOSGd under Sarfaesi Act. Afterward the household items es incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or transferred by with gﬂﬂﬂﬂﬂﬂti':i[l to ne;rest ?}M RC }IMETFD Line within the
availablein flat will be disposed off as per policy of the Bank. You are hereby informed to claim the "lIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured assets. . Y : : ; 2
. .. ) ) ) ) Name-of the-Borrower——Deseription-of the Secured Asset———Totat- Outstanding—— — radius of 30 kms from India Gate. Detailed terms & conditions
assets within 5 days from the publication of this notice afterward no claim shall be entertained. (s)! Co-Borrower(s) (Immovable Property) Dues (Rs) | Dateof P(?;t;g;n ot the EOL ia avallable ohihe below mantiohed wabsite:
N AANG-I02 - - Mr-Mothammad-Zia—1-Aft-that ptece —and parcet-of ~Buitt-upFreehotd—Rs:33:48,5454—| Notice :
Date T 14-08-2023 Place : Dehradun Authorize Officer : Canara Bank UHaq | Property bearing Municipal No. 421/33 (Nortner| ~ (Rupees Thirty https://www.eeslindia.org/
Z;SHYU?:%”G'E?Z?; Pgt:lon)f F_’ar:tt 0f|0|g Plot No. 69, _ent';g gfd 5';” Eighteen 30-Jul| 12-Sep Interested parties may submit their proposal, complete in all
h e 11§ ADITYA BIRLA FINANCE LIMITED Store (Prospect No | Vil Chowkr Mubarakbad. Onkar Nagar, Tri Nagar| Huaery oty | 2022 | 2023 respect, at the above online portal. Last date of submitting
CA P l TA L Registered Office: Indian Rayon Compound, Vieraval, Gujarat - 362266, IL10109028) | Delhi, India-110035. Only) proposalonline is 06:00 PM, 21-Sep-2023.
Corporate Office : 107" Floor R Teck Fark, Nirlon Complex, Near Hub Mall, WWWWWW \;wofu;u rn;T:
TING FIKANDME AOVIS . ’ -k F - . ain Shivaji Marg, Najargarn Roa eside Jaguar showroom,Vioti Nagar, New Delnior Corporate Ice: Flo
Goregaon (East), Mumbai-400 063, MH. No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana. FORN NO-INC-26

E-AUCTION SALE NOTICE

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]

Advertisement to be published in the newspaper for change of registered office of the
company from one state to another

Before the Regional Director,

15 days Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Ell:urll',' Interest Act, 2002 read with proviso to Rule 9 {I'_i of the Sul:um]r Interest (Enforcement) Rules, 2002.
Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Creditor had taken possession of the following

FORM B

secured assets pursuant to notice issued under Sec. 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement Northern Region
PUBLIC ANNOUNCEMENT :
of Security Interast Act, 2002 (SARFAESI) for recovery of the secured dabts of the sacured creditor, for the dues as mentionad herain . . ] . _ In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause (a) of
Below with further charges and cost therzon from the following Borrawers and Co-Bosrawees. Notice is hereby given to the public (Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
in general and in particular to the Borrowers and Co-Borrowers that e-auction of the following property for realization of the debts Regufations, 2076) AND
due fo the ﬁl:||tl_u Birla Finance Limited will be held on "As is where IE: "As is what is" and “Whatever there is™ basis, FOR THE ATTENTION OF THE STAKEHOLDERS OF In the matter of GOPALJI INFOCOMM PRIVATE LIMITED having its registered office at
DATE & TIME OF E-AUCTION : 30.09.2023, BETWEEN 11:00 A. M. TO 01:00 P. M. EUROTAS INFRASTRUCTURE LIMITED A-69, NIRMAN VIHAR, NEW DELHI-110092, Petitioner
LAST DATE OF RECEIPT OF KYC & EARNETS MONEY DEPOSIT (EMD) : 29.09.2023 Notice is hereby given to the General Public that the company proposes to make
EarnestMoney | Demand Notice Date o Particulars Details _ application to the Central Government under section 13 of the Companies Act, 2013
S e TPy L Descrigtion of Properties | _ HEle‘-'E Price Degusit (EMD) inZ) /| and Total Amount . | Name of Corporate Debtor Eurctas Infrastructure Limited seeking confirmation of alteration of the Memorandum of Association of the Company,
W] Secwred Assets and Date of Possession (in¥) incramatal Valss (%) | Date of Incorporation of Carparate Debtar February 23, 2011 in terms of the special resolution passed at the E?(tra ord!nary gener.al meethq held on
Mis. liwan Elnctrical industri R T Sari] PR = 16.08.2023 to enable the company to change its Registered Office from "NCT OF
1 wan Elec : Bs 1Al Piece & Parcel of Property No. . ority under which Corporate Debior Is egisirar of Companies, | DELHI" to "STATE OF UTTAR PRADESH".
Throughits Propritor Sh. ikiamBedi) 15073002, 0l N 9903, Khasea AR, | I it lan b | s C AN 2 Any person whose interest is likely to be affected by the proposed change of the
250 Vlkram Beck, No, 354 % 358 '|,.'i|I|age léaharpur 7098.000;-1{Rs. Sevan Lakh) 9365086/ + | Corporate dentity Number / Limited Lisbility | CIN: UT0101DL20T1PLC214733 registered office of the company may deliver either on the MCA-21 portal
mw.m'm Raishaan ?Edl Gali Mo. 3-), West Gorakh Park, IHaga iha. Wixe Fostipnd |{H. ELQ_MF M.i ik ChsTy: NN o Gaipg ol DB (www.mca.gov.in) by filing investor complaint form or cause to be delivered or send
; |3 Sh. Siddharath Bedi, Shahdara, New Delhi-ll0 032, And | S€vemy Only) Lakh Sixty Five . | Address of the Registered Office and Principal | A. Registered Office: _ by registered post of his/her objections supported by an affidavit stating the nature of
SAO/NH. Sh. Vikram Dedk Bounded by : *East : 10 f, Gali: “West [-21 Ninety / Thousand & Office: (If Any) of the Corporate Debtor Basement, A-103, Road No. 4 Mahipalpur Extension his/her interest and grounds of opposition to the Regional Director at the address B-2
4. Ms. Alka Bedi, . Other Praperty: *North i Other Thousand 50,000/- Eighty-Eight Hew Delhi - 110 ':'IS-"'- India. Wing, 2" Floor Paryavaran Bhawan, CGO Complex, New Delhi - 110003 within fourteen
S/D/W/M. Sh Vikram Bedi k ; ’. - Only). (Rs. Fifty Only) Due as on B. Plant Address: : days of the date of publication of this notice with a copy to the applicant company at
LOAN A/C, NO. : ABFLNDOSEOQ0DISNIGY me;;“ '5;';;"; 2 Sl cETapeely Thousand Only) |  16.06.2022 MIDC, Additionad Sinnar, Musalgacn - 422 112, Maharashira, India its registered office at the address A-69, NIRMAN VIHAR, NEW DELHI-110092,
& ABFLNDOSEO000I3TIRY (PHYSICAL POSSESSION) . | Date of Closure of Insolvency Resolution septemnber 12, 2023 Petitioner.
: Process ;
All That Piece & Parcel of Property For and on behalf of the Applicant
1, Satishchander Sachdeva, Shop No. 8 Ground Floor, MCD - | Liquidation Commencement Date of Corporale | September 12, 2023 _ Sq-
S/0, laswant Rai Sachdeva Building, Shakti Nagar Chowk, | Debir | (Vide NCLT Order dated September 12, 2023) 3 Manju Dev
7 Eatich Sachdeva Dental Clinic |Delhi-10 007 With The Leaze Hold £,95,000/- (Rs. I;ZEEEEE:;-;_ . | Name and Regestration Number of the Name: Mr. Huzefa Fakhri Ei!ﬂbi:l‘!:an ; ; = Date: 14.09.2023 (Director)
(Through Ns Prop. Satishchander|Rights of The Land under the |69,50,000/-| Six Lakh Ninety {Fés B Brare Insolvency Profiessional acting as Liquidator f?li Regl.?tral;tl-n::'s Hymher:llgal|-|$ﬁ§:|1_.IPLPD%%31é§E ; 71810115 Place: Delhi
Sachdeva) said Shop Area Falling Within The | (Rs. Sixty | Five Thousand FI Lakh : : u -EII'ISEI-.II:II'I o e r"e" '_'a T e e
, | Shobha Sachdeva Limits Of Sub Registrar Delhi, Sub|  Nine Only) % “:1’ Eight . | Address and E-mail of the Liquidator, as Registered Address of Liquidator:
DIW/0.Gangath BaburaoPawar  |Districtl, Delhi under Notification | Lakh Fifty r it TERpS oL Y i oo e D el FORM A
4. Sonam3achoeve, Dated W02EE issued Oy Delfu) Tousana 25000+ {Hundred & Si Registered Eﬁéi! .ﬁddr&ss: huze;a E.-tai:::hhan@gl mail.ll:-:nm PUBLIC ANNOUNCEMENT
510, Satish Chander Sachdeva Administration Delhi, Bounded as| Only). | (Rs. Twenty Five Two Only) D::’r I e e e PR R undnn{;;' — [Under Reg u!alipn & of the Insolvency and Bankruptey Bﬂard_gnn-,jia
LOAN R, M S RN RO |- “East by - Boad; “Wast By - Yollets; Thiousand Oniy) as on |5.n}r;.2n22 i Enrreﬁmﬁdeﬁ[;e with the Liguidator | Think Capital Insn:-hfench' Professionals LLP \inSB8GRY SRR HRCH EAGHRS L CHAYEIE ER0US SR 231 )
ABFLNDDSBO0000TS0GS, “North By : Shop Ne. 7; -South By : ' 1011-1012, Dalamal Tower, Free Press Joumal Marg, 211, FOR THE ATTENTION OF THE CREDITORS OF
ABFLRODSBO00NIGZEST Shop No. 9. TOTAL AREA : 15769 S0, FT. Nariman Point. Mumbai = 400 021, Maharashtra, India. BUDDHA GLOBAL LIMITED
(PHYSICAL POSSESSION) Email Id for Correspondence:; cirp.ewrolas@gmai.com . RELEVANT PARTICULARS |
1. Mr. Nitin Marag 5/o. Mr Amar Nath | ALL PICEE AND PARCEL PROPERTY 1702.2022 11| Last Date For Submission OF Claims Oclober 127023 1. |Name of Corporate Debtor |BUDDHA GLOBAL LIMITED
M FRENTR BEAHING - All that piece s parcel 162000/ | R 2004.769,22 Natice & hereby given that the Honble Nafional Gompany Law Triounal (NCLT), Banch ¥, New Delhi has ordered the | |2 |Dete ofincomaralon of Corpoate Beblor | 12t February, 2011 E
Prop. Mr. Nitin Narag H. No. 13015, Waka lawahar Nagar, | 16,20,000/- ) (Rs.One Lakh | (Rs.Twenty commencementof liguidation of the Euratas Infrastructure Limited vide order dated September 12, 2023, 3 :"T:;:%';Tﬁ;"!;f;,;‘f parate Deblor s | RoC — Dedhi
3. M. Nrishna Rani Tehsil Camp Panipat, Inside . C.|(Rs.Sixieen| SbdyTwo |Fight Lakh Nine The stakeholders of Eurotas Infrastructure Limited are hereby called upon to submit 2 proof of their claims, on or before October 2 G ||:|:mul?r No./ Limited Liabily | U142200L2011PLCA03140
3 EI'I]. ﬂa-ﬂih “LIIHHIT- Tﬂlﬁ” &. I}|E¢tr|EL Fal‘llpﬂt. Harﬁl'al'!d:-ﬂz lﬂlh Thl]"l.lsﬁl'ld UI"II'_I'] Thﬂusaﬂd SE‘H"EI'II 12 : EDEH. t':":h& Ilqul"jﬂl;ur Et ':he. EddeEE men‘ucrled Ega“-lslltem 1|:|EDE|IIIE T I"'E"lllr"_ﬂnl:l-:l b aif CI.T[!E"‘ﬂF ..I:ll:'h""r
4. Ms. Vimal Rani D/o.Mr. Amar Nath (10%, and bounded by :- East by :| Twenty / Hundred Ninety The financial creditors shall submit their proof of ciaims by electronic means onty, All other stakeholders may submit the proof of 5. |Mddress of the registered ofice and | Registered Office: Shop No. 4053 to 55, Souther
LOAN A/C. NO. : Ashok Kumar 54 Ft.; West by : Jagan | Thousand 25,000/- . Three & Tm:.'emy claims in persan, by post or by electronic means. princpal offica (¥ any) of Carporate Debdor| Site, Maya Bazar Dei - 110006
ABFLPNTOSROODONSIET B.7+5+61 ft.; South by : Gali 126 . Thousand Only) | Only) Due as on ofclaim: | Mew Delhi-110043
(PHYSICAL POSSESSION) 10.02.2022 1. Form C—For Claim by Operational Creditors except Workmen and Employees i I';E;'::iw E.;T,;':[.fﬂf“ ok 12t Soptetiar, 2023
For dgtal!ed terms and conditions nfl!n-esiale. p!_&ase re_!ertu the link pruv_ldad in .h.dltj_la Birla Finance U!IIIEII.I Secured Creditor's 2. Form D - For Claim by Financial Creditors T st il o e sy T Vs S0 [ Ga o T e
websiti i.e, https: //personalfinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.aspx. 3. Form E — For Claim by Workmen ar an Employee | resolution process __c_.;._!-_q_@gg_rj_a__:.f,tr_r_e_n_.]_1_.:;rL Insohvency Resolution Process)
Contact MNos.: Aditya Birla Finance Limited, Authorized Officer - (1) Mr Mukesh Kumar Choudhary 4_Form F =For Claim by Authorized Representative of Warkmen or Employees B, | Mame: and Regisiration number of the Santanu Kumar Samanta
(mukesh.choudhary@adityabirlacapital.com) M. No. 9343976618 / 9004266300 You may also wisit nearest branch or contact 5. Form G - For Claim by any Other Stakeholder ;quE;ﬁ- ﬂﬁq&wl acting as Inerm E;g H.;I. IEBUIPA- E;IJQLLE-P0232¢-£~]2:-EDE1.-13511
P . 5 {asolution 55iana A Valid 14 4
ADITYA BIRLA OFFICIALS 1) Mohit Sharma : mohit.Sharmal5@adityabiriacapital.com - M. No. 3873913955 3) Mr. Ved The above-mentioned forms can be downloaded from the website www.ibbi.gov.in of the Insolvency and Bankruptcy Board of 0 | Address & email of the Fiarim resalation | Add.: C- 1-,-?,‘%?, View J".";r"rer'.s. 1
Prakash Mishra (vedprakash.mishra@adityabirlacapital.com) Mob. No. 9004026790 India. | professional, &s registered with the board | Saket New Delti-110017
. . Sd/- Submission of false or misleading proofs of claim shall attract penalties. - E-mail: santanukuman@yahoo.com
Place : New Delhi / Panipat Authorised Officer In case a stakeholder does nol submil Hs claims during the liguidation process, the claims submitted by such a stakeholder 10| Address and e-mal to be used for Immaculate Resolution Professionals Private |
Date : 15.09.2023 ADITYA BIRLA FINANCE LIMITED during the corporate nsolvency resolulion process under the Insolvency and Bankrugley Board of India (Insalvency Resolutian fﬂﬂlzgsﬁﬂfdgr':f’ e I!"Ia Ierim [CAMIO0 L (R The, L ERIOR, TV I APERRO0Y
Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitled wnder sechon 38. (o i 33:1E:6;3$f§ s L Sl

"‘“"“ FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP, Authorisaton for Assignment valid il December 23, 2023
.l

’ﬂdﬂS’nd Bﬂﬂk e 11th Floor, Hyatt Regency Complex, Sdi- TH [Ty | |Z6th September, 2023
New Towaer, Bhihﬂ]l Cama Place, New Delhi-110066 Huzefa Fakhri Sitabkhan 11 Legicaln __SL_I_DE_EII‘.I‘INI: Aims s =

- R 2| Classes of crednors, § any, under clause b] | Nulﬁpmnmult
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES Liguidator of sub-section (68 of secice 21, ascertaine |
— 1 Date: September 15, 2023 IBBI/IPA-001/IP-POO031/2017-18/10115 : g

E-Auction Sale Molice for Sale of immovable properiies mortgaged (o Indusind Bank under Securitisation and Reconstruction of ; ) y Y ~ ay e I"IEFHH“"IJI':'" Prafessicnal
Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act’) read with proviso to Rule 8(8) of the Security Interest Place: Mumbai Autharisation for Assignment valid B December 23, 2023 13, Mames of insclvency professionals idenified| Mot Applicable
(Enforcament) Rules 2002, Notice is hereby given to the public in general and to the Borrower / Martgagors ¢ Guarantors in particulas that bo actas auanised regresentaive of creditors|
the Authorised Officer of Indusind Bank Limited had taken Physical Possession of the following propertylies) mentioned pursuant to inaclass hreenamesforeachclass) |

E-mail: ik, buddhaglnhal@qmall com

demand raised vide notice issued under Section 13(2) of the Act in the following loan account with night to sell the same on “AS ISWHERE F indianexpress.com 4] [2) Relevant famns and - (a) Web link: hittps-/ibbi.gov.inhomeldownioads
15, AS IS WHAT IS, WHATEVER 15 THERE 15 AND WITHOUT RECOURSE BASIS' for realization of Bank's dues plus interest as ) (b) Detads of authonized representsies | (b} Mot Applicable
detailed hereunder and whereas consequent upen failure to repay the dues, the undersigned in exercise of power conferred under are avallatie at .
Saction 13(4) of the said Act read with Rule 8 of the said Rules proposas ta realize the Bank's dues by sale of the said propery(ies), The I choose substance Mofic is heraby given that the National Company Law Tribunal, Bench-Ill, Kew Delhi has orderad the
sale of the below mentioned properties shall be conduwcted by way of E-auctions throwgh web portal: hitps:\iwww.bankeauctions.com commencement of 3 corporale nsolvency resclufion process of the Buddha Global Limited on 13k
) i Septembaer, 2023,
Name of Account D:::::S tHTIE:r& over sensation. The creditors of Buddha Global Limited, ara hersby called upon 1o submil their claims with proal on or
Mortgagors! Guarantors D d Notlce Dat .. . befora 26th September, 2023 lo the inlerim resalulion prolessional & the acdrass mendoned aganst
. T e Lo Inform your opinion with antry Mo, 10,

1. Wis Dharam Steels (Borrower) 27623, Tikamganj, Kesargan), Amer-305001 Rajasthan, 2. Mr. Nitin Jain |Rs. 2,47,61,330/ as credible journalism. The financial creditars shal submil thair daims with proof by elaciranic means only. All other creditars may
(Guarantor) S/o Mr. Dharam Chand Jain, 276/23, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan, 3. Mr. jon  30.06.2021, and submit tha claimes with proafin person, by post or by elecironic mears,
Dharam Chand Jain (Guarantor), 27623, Tikamganj, Kesargany, Ajmer-305001 Rajasthan, 4, Mrs. Pratibeha | further interest therson s Submission of false or misleading proofs of claim shall attract penalties.
Devl {Guarantor) Wie Mr. Dharam Chand Jain, 276/23, Tikamganj, Ajmer-305001, Also at: 269/23, Tikamgany, [@12.%0% per annurm The Indian Express. F 3 Santanu Kumar Samanta
Kesarpan]. Ajmer-303001, 5. Mrs. Renu Jain Wio Late Mr. Dilip Chand Jain, 276/23, Tikamganj, Ajmer- |from 01.07.2021 and For the Indian Intelligent. *1 hEIHdtﬂH;E_KPRESS Diate : 14.00.20%3 Intenim Resolution Professional for Buddha Global Limited
305001, 6.Mr. Varsha Jain W/o Mr. Nitin Jain 276/23, Tikamganj, Ajmer-305001, 7. Mrs. Bhawana Jain Wio [any costs, charges| | ——JOLURNALISM OF COURAGE —— | | place: Delhi Regn. Na.: IBBUIPA-DD1/P-P-02324/2020-2021/13511 |

Mr. Atin Jain, 27623, Tikamganj. Ajmer-305001, 8. M/s Vishwas Steel (Bomrower) 226/23, Tikamgang, [expenses incurred
Kesargan|, Ajmer-305001 Rajasthan, 9, Ws Bajaj Industries (Borrower) 276/23, Tikamganj, Ajmer-305001, |theraen. therscn.

Also at- Works at NH-8, Bypass, Near Adinath Creasar Village-Palra, Ajmer, 10. Mis Vasu Pujya Industries, | Demand Notice Date: 1E'I—'I"I_I _'I‘BI_I_I E'Im - unab national bank CIRCLE SASTRA CENTRE SOUTH DELHI
27623 'I"'n-:arngam Ajmer, Rajasthan-305001 06.07.2021 wrE T Tt ! L‘l p J‘C\ S N Wi s IRANIC st | Pﬂ per Ground Floor, 7, Bhikaji Cama Place New ﬂﬂll*‘””ﬂﬁ

1. Mis Vasupujya Industries (Borrower) 276/23, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan, 2. Mrs. |[Rs. 49.43,343/- ason (A BOVERNMENT OF INDIA UNDERTAKING) ONE : ﬂﬂﬂ'ﬂﬂﬁﬂ Emuil csd168@pnb.co.in
Pratibha Devi [Guarantor) Wio Mr. Dharam Chand Jain, 276/23, Tikamganj, Ajmer-305001, Alse at: 269123, |30 .06.2021, and SALE NOTICE FOR SALE OF IMMDHAELE FHGFEHTIES

] i 1| - i ! . T o I = E-Auction Sale Motice for Sale of immovable Asseis under the Securifisation and Reconstruction of Financial Assets and Enforcement of Securify Interest Act, 2002 read with proviso to Rule & [8) of the Security Interest
T"";Elm?ﬂnl- Hﬂﬁﬂfﬂﬂnl-:ﬁd"‘ﬂﬂ_ 305001, 3. Mrs. H"_"a“."‘na Jalf' Wio Mr. Atin Jain, 276/Z5, ﬂk‘amqam'ﬁ”}gr further -I'_Ili:!'EEHhE!I'E'::"- (Enforcement] Rules, 2002, Molica s hers D{yw%nm o the: pulblic in genaral and | D:rvarllwlar b the: Bomower(s) and I'd-:lrli:bagp:n'Guwnl.ur[sJ that I:hEl below described immavable proparies mortgaged /charged 1o the Secured Craditor, the
305001, Also at: 269/23, Tikamganj, Kesarganj, Ajmer-303001, 4. Mrs. Renu Jain (Guarantor), 27623, @12.05% per annum constnctve/physicall symbalic possesson ich has baen texen by Autharised Officar of the BankiSecured Craditor, wil be soid on “As s 'whers is”, “ As ks what is", and “Whatever there is” on the date as mentizned in the et hesain
Tikarngan|, Amer-30:3001, Also at: 26923, Tikamganj, Kesarganj, Ajmer-305001, 5. Mr. Varsha Jain Wio Mr. | srom 01.07.2021 and| e, for recovery ofits dues die 1o the Bank/ Seciined Creditor from th respective Borowar(s) and Guarantor(s). The resende price and the samest money depost will be a8 menbioned in the tabie below aganst the respective propertes.

Nitin Jain, 276/23, Tikamgan), Amer-305001, Also at: 269023, Tikamganj, Kesarganj, Amer-305001, 6 Mr. lany costs, charges,

SCHEDULE OF THE SECURED ASSETS

Sachin Bajaj (Guarantor) S/o Mr. Dharam Chand Jain, 276/23, Tikamganj, Kesarganj, Aimer-305001 |aynaneas incurred Mame of The Branch _ . SRR . | EH DL CEDRmand Motice wrs 1342 of SARFAESIACT 2WIL [A) FesnvePriok . 1 Licel Dutads of the | Mame & Cantact no.
Rajasthan, Also at: 226/23, Tkamganj. Kesanganj, Ajmer-305001 Rajasthan, 7. Mr. Dharam Chand Jain, ':hell:l'ecnjherec-n. " Mame.of The Acoount Dﬁmlp,;ﬂ::;;.IEEE;:T:L‘:QHME F' Balance aulstanding 24 on dats of MPA B) EMD T:::,t_‘;f Tffﬂ”:’ﬁ.r:r.f r”;_.',’r::f v
276123, Tkamgani, Kesamary, Aimer-305001, 8. Wis Vishwas Staels, 226123, Tiamgan, Kesargary, A ooy and Notice Date: T r——— Moruges iropary) | O1Fosson e s 4 o SRFAESACT 202__| el :
305001 Rajasthan, 9. M/s Dharam Steels, 276/23, Tikamagan], Kesarganj, Ajmer-305001 Rajasthan, 10 MWs 20.07.2021 Bl T aatcnk ARcoti : craditors
Bajaj Industries, 276/23, Tikamgan|, Ajrmer-305001, o ; et
jai g | 1. Elﬂ' .:;;ml'u'iiéarﬂﬂlnnk (153000} All the part and parcel of Land & Building| g 04 052022 A) Rs. 243.90 Lakhs | 05.10.2023| o 5Afea | M. Twinkis Nain
1. Mis Vishwas Steels (Borrower), 226/23, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan, 2. Mrs. Pratibha|Rs. 81,15,573- as on 3 i Fraper Lompany _ measuring 01 Bigha, 04 Biswa out of Khasra R 1L Moh.: SRC383TET4
Devi (Guarantor) Wio Mr. Dharam Chand Jain, 27623, learnganj Ajmer-305001, Also at: 269/23.|30.06.2021. and| gﬁd”“?g mrﬁgﬁtﬁwm“mm“”mc“'mm- no.41/9, siteated in the area and within| F) Rs.202.03 lakhs plus further interest & Other charges 1100 ani
Tikamganj, Kesarganj, Ajmer-305001, 3. Mre. Bhawana Jain (Guarantor) Wio Mr. Atin Jain, 27623 | s iher interest thereon mﬂ-ﬁ:‘b{hﬂa;}a | Delhi- 116083 revenue estate of village Khera Kalan Delhi B) Rs. 2.43 Lakhs b
Tikamganj, Ajmer-305001, Also at: EEE-.'EE-.I Tikamganj, Kesarganj, Ajmer-305001, 4. Mrs. Rl_anu Jain| @12 60t per annum Sh, Pradesg Jain (Propristar] in the ownership of Smi. Alpana Jain| GI12.03.2023 | M
(Guarantor) Wio Late Mr. Dilip Jain, 276/23, Tikamgan, Amer-305001, Also at: 260023, Tkamganj |e o 04 07 2021 and Smt. Alpana Jain Wio 5h. Pradeep.Jain Wio 5h. Pradeep Jain H) Physical C) Rs. 1,00,000/-
kesarganj, Ajmer-305001, 5. Mr. Varsha Jain Wio Mr. Nitin Jain, 276123, Tikamganj, Ajmer-305001, Also at: T I::IE;'S : chirtins Sh. Manav Jain 5o Sh. Pradeep Jain i
265123, Tikamgan, Kesargan|, Ajmer-303001, 6. Mr. Sachin Bajaj (Guarantor) Sio Mr. Dharam Chand Jain, EI-IJEI'IEA;E- in;:'-flre-:; AlAL: E-37 Ashok Vihar Phase -1, Dalhi- 110008
278123, Tikamganj, Kesarganj, Ajmer-302001 Rajasthan, Also ab 226023, Tikamganj, Kesarganj, Ajmer- " BO: A Block, CP(B1784 Entire 151, 2nd and 3rd Floor with terrace - -
305001 Rajasthan, 7, Mr. Dharam Chand Jain (Guarantor), 276/23, Tikamganj, Kesarganj, Ajmer-306001, 8, | thereon. thereon, - Mis Sh HMW\: h“ﬂlm rights of property baaring new Municipal no b il - A) Rs. 370.00 lakhs |05.10.2023| SAfiled PIT;-T‘;IB%:;;:;L
M/s Vasupujya Industries (Guarantor) 276/23, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan, 9. M/s|Demand Notice Date: : 1460 {old no 691) and exclusive cwnership| F) Rs.417.88 lakhs plus further interest & Other charges 11:00 am ]
Dharam Steels (Guarantor), 276/23, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan. 10 Mis Bajaj]20.07.2021 f:;‘:”:;‘l““’?gfm“#;;“:ﬂ“hm ok 6 Wy i e, v P 0 s w0 B) Rs.37.00 lakhs i
Industries (Guarantor), 276/23, Tikamganj, Ajmes-305001 S L AR Chandni Chowk, Deini (admeasuring 50 5| H) Physical C) Rs. 1,00,000/- 00 pm
1. Mis Bajaj Industries {Borrower) 276/23, Tikamganj, Ajmer-305001, Also &t Works at NH-8, Bypass, Near|Rs. 7,51,116/- as on : :ﬁ‘":?“?"’:‘“m*l"mh:ﬂ’ '3"“;
Adinath Creaser Village-Palra, Ajmer, 2. Mr. Sachin Bajaj (Prop. & Guarantor) Sio Mr. Dharam Chand Jain. |30.06.2021, and 3, | B Tropical Building {13300 el e Lo S R Ej 14072021 SAfiled | Me. Twinkle Nain
276123, Tiamgan, Kesargarj, Ajmer-305001 Rajasthan, Also at: Z26/23, Tikamganj, Kesarganj, Ajmer-305001 | further nterest therecn Sh. Rahul Gupta, Smi. Alka Gupts, Sh. Panka] Gupta & |bearing No.A-10 Duplex, Sector-8, HIG, Brl |~ s e e e G e | - 240.00 lakhs | 05.10.2023 Mob.: 9802527574
i ; Vinar Sahibabad, Ghazisbad UP 201011| ' P ik i 10
Rajasthan, 3. Mr. Dharam Chand Jain (Guarantor), 27623, Tikamganj, Kesarganj, Ajmer-305001, 4, Mrs. | 512 80%, per annum Smit. Nidhi Gupta bk it date offull and final paymernt -
Pratibha Devi (Guarantor) Wio Mr. Dharam Chand Jain, 276123, Tkamgan), Ajmer-305001, Also at: 26923 | " ae 07 9051 ana Al Rin : A-19, HIG, Duplex, Sectar-8, Brij Vihar Sahibabad, | measuring 160.00 sq mirs, in the name of| 7% | B) Rs.24.00 lakhs o
Tikamaganj, Kesargan], Ajmer-305001, 5. Mrs. Renu Jain (Guarantor) Wio Late Mr. Dilip Chand Jain, 276/23, any s I-“:-]’QF-E Ghaziabad UP- 201011 :Eg“ﬁéﬁ';sg 55"&;";“‘3"““ L i . B -
Tikamganj, Amer-305001, Also at: 26923, Tikamganj, Kesargany, Ajmer-305001, 6. Mr. Varsha Jain it e e A _ o A0 .95 H) Symbaodic | Rs. 1,00,000;-
(Guararitor) Wi Mr. Nitin Jaln, 276/23, Tikamgani, Ajmer-305001, Also at: 268/23, Tkamgan), Kesargan], Ajner- | S*PENSES INCUITEE 3 | BO: Tropical Buiding {013300) Entire Third Floor with Roof Rights of| E) 13.07.2020
305001, 7. Mrs. Bhawana Jain (Guarantor) Wio Mr. Atin Jain, 276/23, Tikamganj, Ajmer-305001, Also at; | Ihereon. thereon. " | Wi Trend setters Boaks Ltd. Residential Property situated at Plot o, 12 A) Rs. 204.00 lakhs 105.10.2023| SAfIed f e TORRR RE
264123, Tikamganj, Kesarganj, Apner-305001, 8. Mis Vishwas Steels (Guarantor), 226/23, Tikamgan|, Kesargan| Demand Notice Date: 56, Rani Jhanshi Road, Mew Delki 110055, Block No.52 Khasra No. 93306, Rami “' F) Rs.6i64.78 lacs plus further Imterest & charges tll the 1188 am ;
Ajmar-305001 Rajasthan, 9. Mis Dharam Steels (Guarantor), 276/23, Tikamgani, Kesarganj, Ajmer-305001 | 16.07.2021 Mortgagor: M. Pradesp Kumar Bubna2/o RathmalBubna/ - 0 L0 oo o : elate f full and final payment B) Rs.20.4 lakhs -
Rajasthan, 10. W's Vasu pujya Industries (Guarantor), 276/23, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan. E mﬁm rd Floor, Ramjas Road, Karol Bagh New ”‘;; Tli a;tﬂ' thi'il .:f:-; :I: 'H”“ (4:00 pm
2 : 1250, ftin the nama Adeep Kumar
Details of Reserve Price | hote & time | L25tDate Also at : A-901-802, Sky Line Group Housing. Part-C.|Bubna covered arsa measuring 16097 sqmir | G) 26.03.2022 C) Rs. 1,00,000/-
properties T EMD | of E-Auction | ¢ gl‘ ?“fl Scheme Krishna Vill, Sirali Jagatpura. Jaipur Pin 302017,
nerease amoun LDMmEssIon Mrs. Albha Bubna. & Mr Lakshaya Bubna H] Physical
All that piece and parcel of immovable residential property situated at]  Rs. 2.45 Crore 06.10.2023 | 04.10.2023 m;ﬂﬁiﬁi- Jrd Floor, Ramjas road, Karol Eagh Mew Delhi
269123, Tikamganj. Kesarganj, Ajmer measuring 452.12 sq yards owned Rs. 24.50 Lac From up to MrVikash Mahajan
by Mrs. Pratibha Devi, Renu Jain, Varsha Jain and Bhawna Jain. Rs. 1.00 Lac 10AMto 11 AM|  5:00 PM Clo Kamal Sons. E-57, Gurunanakpura Jail Road
Hﬂl‘l‘l_E and contact details of A._uthﬂrlsed Officer- Yﬂte_r!ﬂrﬂ H_umar_. Hew Delhi 110018
Mobile No. 9990799379, E-mail ID:- kumar.yatendra@indusind.com BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE : The sale shall be subject to the Terms & Condilions prescribed in the Securfly Interest (Enforoement) Rules 2002 and to the following further oondifions:
TERMS & CONDITIONS: 1. The interested bidders shall submit their EMD details and documents through Web Portal: 1.The properties are being sold on "AS |5 WHERE IS BASIS® and "AS IS WHAT 15 BASIS" and "WHATEVER THERE IS BASIS®, 2. The padiculars of Secured Assats specified in the Schadule herein above staied to the best of the
https:w-n.hanheau:ti¢n5.cum (the user ID & Password can be oblained free of cost by rl-!glﬁtering name wilh information of the Authorized Officer, but the P.ullju:urlzed 'L“Inl_ner ahal! niot 2 answearable for any arro, misstatesment or omisson n this proclamation. 3. The sale '.-.Iull_l:re c!qne through e-awction 5':Hal1n:|rn1 providad &l the Website
hﬁPE'll' bankeauctions l:ﬂm:li.hl'll.".j-ﬂh L’.:Igil'l O& FIEE-E'HI:II'Ij The EMD shall h&pa'_.'able thF-DI.IQh NEFT/RTGS in the fnliﬂwing httpsiwww.msicecommerce. com on date and tirme of audlion specilied above, 4, For Turther dedails and complede Terms & Comnditions of the sale,, please refer ©weww.ibapiin , www.tenders. govin, swe.mstcecommerce.com,
k. e " 1 B 1 - ; ; https:iieprocure.gov.infepublish/app. STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
account: 00053564604005, IFSC Code - INDBO000ODS latest by 5:00 PM on or bafore the dates mantionad in the lable above. Pleass ’
nate that the Cheques shall not be accepted as EMD amount. 2, The Bank shall however not be responsible for any outstanding Date: 14.09.2023 AUTHORIZED OFFICER, PUNJAB NATIONAL BANK
statulory dues [ encumbrances [ 1ax arrears, if any. The intending bidders should make their own independent inquiries regarding the
encumbrances, tille of propertylies) & toinspect & satisfy themselves. 3. The intended bidders who have deposited the EML and require
assistance in creating login 1D & password, uploading data, submitting bid, training on e-bidding process etc., may contact our sarvice
provider M's €1 India Private Limited, Helpline Nos, 0124-4302020/ 20217 20221 20231 2024, Mr. Mithalesh Kumar, Mob. Mo, #381- il [ ]
TOBOB04466, email ID: support@@bankeauctions.com and for any proparty related guery may contact the Authorised Officer as \
mentioned EI:ID'.'& in office howrs during the working days (10 AM o 5 PM). 4. The highest bid shall be sibgect o approval of indusind \
Bank Limited. Authorised Officer resarvas the right to accept / rejact all or any of the offiers / bids so received without assigning any
reasons whatsoever, His decision shall be final & binding. 5. In case of any default of respective payment within the stipulated period, the
zabe will automalically stand rewoked and the entire deposit made by the bidder together with the earnest money shall be forfeited without
any notice and the property(ies) shall be resold, The defaulting bidder shall not have the recourse | claim against the Bank | Authorised
Officer 5. For detailed berms and conditions refer 1o the Bank's website www.indusind.com and www.bankeauctions.com.
STATUTORY 15 DAYS SALE NOTICE UNDER RULE B(6) & RULE 9(1) OF THE SARFAESI ACT,2002 - H
The borrower / guarantors 'maortgagors are heraly notfiad to pay the sum as mantionad abowva along with upto data interast and ancillary = a =
expenses before the date of e-Auction, flling which the praperty will be auctioned | sold and balance due, if any, will be recovered with - L
interast and cost.

Date: 15.09.2023 Place: Ajmer (Rajasthan) Authorised Officer, Indusind Bank Lid,

financi“.ep‘.in o® ©

o® © New Delhi o® ©
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This is only an advertisement for information purposes and is not a prospecius announcement.
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MANGALAM ALLOYS LIMITED

Corporate Identification Number: U27109GJ1988PLCO11051
Qur Company was onginally incorporated as “Mangalam Alloys Private Limited™ as a Private Limited Company under the provisions of the Companies
Act, 1956 vide Certificate of Incorporation dated August 01, 1988, issued by the Registrar of Companies, Dadra and Nagra Heveli, Gujarat.
Subsequently, our Company was converted into a Public Limited Company and the name of our Company was changed to "Mangalam Allays Limited”.
A fresh Certificate of Incorporation consequent upon Conversion from Private Limited Company to Public Limited Company dated April 20, 1955 was
issued by the Registrar of Companies, Dadra and Magra Heveli, Gujarat. The Corporate |dentification Number of our Company is
U27109GJ1988PLCO11051. For further details of incorporation, please refer the section titled "History and Certain Other Corporate Matters' beginning
on page 133 of the Prospectus,
Registered Office: Plot No. 3123-3128, GIDC Phase Ill, Chhatral Dist. Gandhinagar, Gujarat -382729, India
Telephone No: +91-2764 232064 / 232025 Website: www.mangalamalloys.com E-mail 1D: cs@mangalamalloys.com
Contact Person: Ms. Manmeetkaur Harshdeepsingh Bhatia, Company Secretary and Compliance officer

PROMOTERS OF THE COMPANY

MR. UTTAMCHAND CHANDANMAL MEHTA, MR. TUSHAR UTTAMCHAND MEHTA AND
MEGHJYOTI IMPEX PRIVATE LIMITED

THE ISSUE 1S BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND
MEDIUM ENTERPRISES) AND THE EQUITY SHARES ARE PROPOSED TO BE LISTED ON SME PLATFORM OF NSE (NSE EMERGE])
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THE OFFER

INITIAL PUBLIC ISSUE OF UPTO 68,64,000 EQUITY SHARES OF FACE VALUE OF < 10 EACH OF MANGALAM ALLOYS LIMITED (THE "COMPANY™
OR THE “ISSUER") FOR CASH AT A PRICE OF ¥ 80/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ 70/- PER EQUITY SHARE (THE
“ISSUE PRICE") AGGREGATING TO ¥ 5,491.20 LAKH (“THE ISSUE"), COMPRISING A FRESH ISSUE OF UP TO 61,26,400 EQUITY SHARES
AGGREGATING UP TO ¥ 4,901.12 LAKHS BY OUR COMPANY (“FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 7,37,600 EQUITY SHARES
AGGREGATING UP TO ¥ 590.08 LAKHS ("OFFERED SHARES™) BY THE SELLING SHAREHOLDERS COMPRISING UPTO 3,16,800 EQUITY SHARES
AGGREGATINGUP TO ¥ 253.44 LAKHS BY UNISON FORGINGS PRIVATE LIMITED (“THE PROMOTER GROUP SELLING SHAREHOLDER™) AND UP
T0 4,20,800 EQUITY SHARES AGGREGATING UP TO ¥ 336.64 LAKHS BY KAMAL KRUSHNA MISHRA (“OTHER SELLING SHAREHOLDER™), (THE
PROMOTER GROUP SELLING SHAREHOLDERS AND THE OTHER SELLING SHAREHOLDERS, COLLECTIVELY REFERRED TO AS THE “SELLING
SHAREHOLDERS") ("OFFER FOR SALE”, TOGETHER WITH THE FRESH ISSUE, THE "0FFER™).

THE OFFER CONSISTS UP TO 3.44,000 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH FOR CASH AT A PRICE OF ¥ 80 PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF ¥ 70 PER EQUITY SHARE AGGREGATING TO ¥ 275.20 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION
PORTION i.e. NET ISSUE OF 65,20,000 EQUITY SHARES OF FACEVALUE OF * 10 EACHATA PRICE OF ¥ 80 PER EQUITY SHARE AGGREGATING TO
T 9,216.00 LAKHS 15 HEREIN AFTER REFERRED TO AS THE "NET ISSUE". THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 27.81% AND
26.41% RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OPENS ON THURSDAY, SEPTEMBER 21, 2023

CLOSES ON MONDAY, SEPTEMBER 25, 2023

FIXED PRICE ISSUE AT < 80/- PER EQUITY SHARE
THE ISSUE PRICE OF X 80/- 1S 8 TIMES OF THE FACE VALUE

1600 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

1600 EQUITY SHARES AND IN MULTIPLES OF 1600 EQUITY SHARES THEREAFTER
FOR NON RETAIL INVESTORS

*Applications Supported by Blocked Amount (AS8A) Is a better way of applying to issues by simply
blecking the fund in the bank account, investors can avail the same. For details, check section on A5BA below,
Mandatory in Public Issves from January 01, 2016 No cheque will be accepted

Simple, Safe, Smarl way
of Application - Make use of it!!!

ASBA:

UPI now available in ASBA for Retail Investors, whose application sizes are up to 2.00 lakhs, applying through Reaistered Brokers, DPs,
& RTAs. Applicants to ensure PAN is updated in Bank Account being blocked by ASBA Bank, List of Banks supporting UPI s also

available on SEBI at www.sebi.gov.in

LIy

LARYTEDD Pl FAAERTE W TERFACE

= B

A 07.092023 fzm 4% o i, st 0z o, B

For details on the ASBA and UF| process, please refer to the details given in ASBA form and abridged prospectus and also please refer to the section “Issue Procedure”
beginning on page 293 of the Prospectus. The process is also available on the website of AIBI and Stock Exchanga in the General Information Document. ASBA forms can be
downloaded from the website of NSE and can be obtained from the list of banks that is displayed on the website of SEBI at www.sebi.gov.in.

The Application Forms which do not have the details of the Applicant's depository account including DP 1D, PAN, UP1ID (in case of RIBS using the UPI mechanism) and
Beneficiary Account Number shall be treated as incomplete and rejected. In case DP 1D, Chient 1D and PAN mentionad in the Application Form and entered into the elactronic
system of the siock exchange, do not match with the OF 10, Client ID and PAN available in the depository database, the application is |iable to be rejected. Applicants will not
have tha option of getting allotmant of the Equity Shares in physical form, The Equity Shares on allotment shall be traded only in the dematerialised segment of the Stock
Exchange.

LISTING: The Equity Shares offerad through the Prospectus are proposed to be listed on the EMERGE Platform of National Stock Exchange of India Limited (“NSE™) interms of
Chapter [X of the SEBI {(ICOR) Regulations (IPO of Small and Medium Enterprises), as amended from fime to time. Our Company has received an approval letter dated August
24, 2023 from NSE for using its name in the Offer Document for listing of our shares on the EMERGE Platform of National Stock Exchange of India Limited. Forthe purpose of
this Issue, the Designated Stock Exchange will be the NSE.

DISCLAIMER CLAUSE OF SEBI: Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, the Prospectus was furnished to SEBI in soft copy.
In terms of the SEBI Regulalions, the SEBI shall nol issue any observation on the Otfer Documenl. Hence, there is no such specific disclaimer clause of SEBI. However,
investors may refer to the entire “Disclfaimer Clavse of SEBI™ beginning on 279 of the Prospecius.

DISCLAIMER CLAUSE OF NSE: Itis to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that the OHer Document
has been cleared or approved by NSE nor does it cerlify the correctness or completeness of any of the contents of the Offer Document. The investors are advized o
refer to the Otter Document for the full lext of the ‘Disclaimer Clause of NSE.

BASIS FOR ISSUE PRICE: The |ssue Price iz determined by our Company in consultation with the Lead Manzger. The financial data presented in the section "Basis of
the Issua Prica” on page 93 of the Prospectus, are based on our Company's restated financial statements. Investors should also refer to the sections titled “Risk
Factors” and “Summary of Financial Statements” on pages 25 and 45, respectively, to get a more informed view before making the investment decision.

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013

Main Objects of the Company as per MoA: For information onthe main objects and other objects of our Company, see “History and Certain Other Corporate Matters” on page
133 of the Prospectus and Clause i of the Memorandum of Association of our Company. The Memorandum of Association of our Company is @ matenal document for
inspaction in refation to the Issue. For further details, see the section *Material Contracts and Documents for Inspection” on page 347 of the Prospecius.

Liability of Members as per MoA: The Liability of tha members of the Company 15 Limitead,

Capital Structure; Authorized Capital of ¥ 2,500.00 Lakhs consisting of 2,50,00,000 Equity Shares of ¥ 10/~ aach, Pra Issue Capital: Issued, Subscribed and Paid-up Capital
T 1,855.95 Lakhs consisting of 1,85,59 527 Equity Shares of T 10/- each. Post Issue Capital: Issued, Subscribed and Paid-up Capital T 2, 468.59 Lakhs consisting of
2.46,85.927 Equity Shares of ¥ 10/- each, For details of the Capital Structure, pleasea refer to the chapter tited " Capital Structure” beginning on page 56 of the Prospectus.
Names of the signatories to the Memorandum of Association of the Company and the number of Equity Shares subscribed by them:

Given bedow are the namas of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed for by them at the time of

POONAWALLA YATATAT ?R‘ﬁT'T W@ﬁ'{? fafee signing of the Memorandem of Association of our Company: 10 Equity Shares by Mr. Uttamchand Mehta and 10 Eguity Shares by Mr. Mahesh Chand Jain.
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